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Assessment  of the  situation   in   the   Kashmir 

Valley 

1180. MISS SAROJ KHAPARDE . Will the 

Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether as per the Government's latest 

assessment the situation in the Kashmir Valley is 

"near normal"; 

(b) if so, the details thereof; 

(c) the names of the political parties which are 

very active now in the Kashmir Valley? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI RAJESH 

PILOT) : (a) to (c) Sustained pressure is being 

maintained on the militants and significant 

successes have been achieved, though the level of 

violence continues to remain high. Efforts are being 

made to motivate the people to come into the main-

stream, to step up developmental activity, to create 

employment opportunities for the local youth and to 

activise the administration and the grievance 

redressal machinery. There is a positive impact of 

the various initiatives that are being taken to 

improve the situation. There are signs of stirrings 

within the political elements also. All these efforts 

will be continued and intensified further to ensure 

that normalcy could be restored at the earliest. 

Detentions under TADA and NSA 

1181. SHRI PRAMOD MAHAJAN: Will 

the Minister of HOME AFFAIRS be pleased 

to state: 

(a) the number of detainees held under TADA 

and NSA state-wise, upto 30th June. 1993 and how 

many are women detainees among them (state-

wise); 

(b) what is the number of those detained for 

over one year and for over two years and for 

more than three years state-wise; 

(c) the number of cases reviewed during each 

year of their detention; 

(d) the details of such cases which have been 

found as fake detentions; 

(e) what steps Government have taken for the 

release of such persons; 

(0 what action Government have taken against 

the police officials who falsely implicated the 

innocent persons under TADA and NSA; 

(g) whether Government have issued any guide 

lines/instructions for the guidance of the State 

Governments regarding misuse of TADA and NSA 

against innocent persons, if so, what are the details 

thereof; and 

(h) to what extent these instructions have so far 

been implemented ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI RAJESH 

PILOT). (a) A statement showing the number of 

persons arrested/detained under TADA/NSA is 

attached as a Statement-I. (See Below) Govt, of 

India do not have information regarding 

arrest/detention of women under TADA/NSA 

(b) In case of persons detained under NSA 

the maximum period of detention is 12 months 

and as such none is held over one year under 

the Act. Govt, of India do not have information 

regarding period of arrest of persons arrested 

under TADA 

(c) to (e) Information is furnished in the 

attached statement No. II. (See below) 

(0 Government of India do not have such 

information as it is for the State Government to 

initiate action in this regard. 

(g) and (h) Guidelines have been issued to State 

Governments to use TADA/NSA judiciously and 

only when it is fully required. 

Statement—I 

S. Name of State No.   of  per- 

No. sons arrested 

under TADA 

during the 

period from 

June 1985 to 

March 1993 

1. Andhra Pradesh 5842* 
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*Fig. as on 31-12-92. 

Number of Persons Detained under the National 

Security Act, 1980, 23-9-80 to 30-4-93 

Note:—1. The National Security Act, 1980 is not 

applicable to Jammu and Kashmir. 2. The 

State Governments of Kerala, Arunachal 

Pradesh, West Bengal and U. T. 

Administrations of Dadra and Nagar 

Haveli, Lakshadweep, Pondicherry, 

Daman and Diu have not invoked the 

provisions of NSA 

Statement—II 

As and when a detention order is issued under the 

provisions of the NSA by a subordinate Authority of 

the State Government that is by a District 

Magistrate/Commissioner of Police (who are 

specifically authorised for the purpose), the 

detention order becomes invalid if it is not approved 

by the concerned State Government/Union Territory 

Administration within a period of 12 days. Each and 

every case of the detention made under the Act has 

to be referred to the Advisory Board for review 

within a period of three weeks and the Advisory 

Board has to give its opinion within seven weeks 

from the date of detention. In case. Advisory Board 

does not find sufficient cause for the detention, the 

detention order shall have to be revoked. 

There is not statutory provisions for review of 

cases under the Terrorist and Disruptive Activities 

(Prevention) Act/the Terrorist and Disruptive 

Activities (Prevention) Rules. 

Ban on Illegal Lotteries 

1182. SHRI KRISHNA KUMAR BIRLA: Wilt 

the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether Government have decided to ban 

illegal latteries operating in the country: 

(b) if so, the details of the illegal lotteries, 

operating in the country: 

(c) whether the low and middle class are the 

most affected on the functioning of lotteries: and 

 

 

 


